RAJYA SABHA [28 November, 2000]
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%122, [The questioner (Shri C.M. Ihrahim) was absent. For answer, vide
page 19 infra.}

*123. [The questioner (Shri Nana Deshmukh) was absent. For answer, vide
page 20 infra.]

*124. [The questioner (Prof. Ram Gopal Yadav and Shri Rama Shanker
Kaushik) were absent. For answer, vide page 22 infra.]

*125. [The questioner (Shri A. Vijaya Raghavan) was absent. For answer,
vide page 23 infra.]

High Level Committee for implementation of Ichampalli and
Polavaram Projects

*126. SHRI K. KALAVENKATA RAO: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether Government have constituted a HighrLevel Commitiee for early
clearance and implementation of Ichampalli and Polavaram Projects for
utilisation of Godavari Waters;

(b) if so, the composition of the Committee; and
(c) by when the Committee would submit its report?

THE MINISTER OF WATER RESOURCES (SHRI ARJUN SETHI):
(a) to (c) A High Level Committee has been constituted on the 6th July, 2000
under the Chairmanship of Member, Water Planning & Projects (WP&P),
Central Water Commission (CWC) with representatives from Madhya Pradesh,
Mabharashtra, Andhra Pradesh and Orissa as Member, Chief Engineer (Project
Appraisal), CWC as Member, Chief Engineer (Irrigation Management) CWC, as
Member Secretary and representatives from the Central Electricity Authority,
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Central Ground Water Board, National Water Development Agency, Ministry
of Environment and Forests as invilee Members (o resolve the inter- State
issues involved in Ichampalli and Polavaram Projects. The Committee is likely
to submit its report by January, 2001.

SHRI K. KALAVENKATA RAO: Sir, the Ichampalli and Polavaram projects
have been pending for the last 22 years. Whal concrete steps have been taken
by the Government to ensure their implementation? Despite the neighbouring
States accepting the Bachawat Committee recommendations, I would like to
know why the Central Water Commission had reduced the height of these two
projects, from 112.70 metres to 95 metres in the case of Ichampalli project;
and from 45.72 metres to 38.10 metres in the case of Polavaram project, as
against the recommendations of the Bachawat Committee. As the height
proposed by the Central Water Commission would not help in supplying water
to the agricultural land in Telangana, will the Government reconsider increasing
the height of the projects, as recommended by the Bachawat Committee?

SHRI ARJUN SETHI: Mr. Chairman, Sir, these two projects are inter-
State projects. The States of Andhra Pradesh, Madhya Pradesh now
Chhattisgarh and Orissa are involved in the Polavaram project; and the States
of Maharashtra and Andhra Pradesh and the erstwhile State of Madhya
Pradesh are involved in the Ichampalli project. These are imer-State projects
and, therefore, all the parties have to agree for the implementation of these
two projects. If these States are agreeable and have a consensus on the issues
involved, the Centre can do something. The Centre cannot, on its own, impose
something on these States. At the request of the hon. Chief Minister of Andhra
Pradesh, a committee has been constituted. As [ have already answered in the
main reply, a committee has been constituted and the first meeting has already
taken place. As | have stated in the main reply, the commitiee s likely to
submit its report on the implementation of these projects, by January, 2001.

SHRI K. KALAVENKATA RAO: Sir, the ichampalli and Polavaram
projects were planned to benefit 1.576 and 7.19 lakh acres of land, besides
975 and 720 MW of power generation in Andhra Pradesh where most of the
beneficiaries are STs and OBCs. In the above circumstances, 1 would like to
request the Government to take up these projects as national projects.

SHRI ARJUN SETHI: Sir, I agree with the hon. Member that the execution
of these projects, no doubt, would solve many problems and help irrigate
many acres of land. Unless these Siates agree and come to some consensus
on the issues which are involved, the Centre cannot help them. As 1.stated
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earlier, | cannct assure the hon. Member that the Centre, on its own, can
implement these projects. The Centre cannot say anything on these inter-
State problems. These issues have to be resolved by the States themselves.
The Centre cannol interfere and cannot direct the States to implement these
projects at the earliest.

SHRI C. RAMACHANDRAIAH: Sir, so far as the settlement of
inter-State disputes is concerned, the role of the Central Government needs
to be redefined. A number of inter-State projects are pending. I would like to
draw the attention of the hon. Minister to one project. The Koyna Dam is on
the verge of a break down. [t can break down any time. A breach has developed
there. Water is leaking. The officials of the Karnataka Government were not
allowed to inspect the dam. Once it is destroyed the lower riparian villages of
Karnataka and Andhra Pradesh and the villages and towns that are located on
the banks of this river would be susceptible in terms of terrible damage to
human lives and property. So far as clearance of these projects is concerned,
what is the power of the Central Government? When such a calamity occurs,
what role does the Central Government play? The role of the Central
Goverament has to be redefined. I would request the hon. Minister to explain
what steps the Government is taking in this regard.

SHR]1 ARJUN SETHLI: [ fully agree with the contention expressed by the hon.
Member. As per the Constitution, the Centre cannot impose anything on the
States. Primarily, it is the responsibility of the State Government. Irrigation is the
responsibility of the State Government. Unless they themselves resolve the
differences, the Centre cannot interfere. If any project comes to the Central
Government or to the Ministry of Water Resources, we examine that project and
give advice on technical matters. So far as clearance of the project is concerned,
if they are not agreeable, if the two State Governments are not agreeable and are
not able to resolve the differences, the Central Government cannot impgse anything
on them. So far as the senousness of the issue and immediate solution to the
problem is concerned, § fully agree with the hon. Member. So far as the present
status is concerned, | have nothing to say. We cannot interfere.

SHRI S.B. CHAVAN: Sir, A Committee has already been constituted to
ook into the matter of Ichampalli and Polavaram. I would like to understand
first as to what are the terms of reference under which this Committee is going
to function. What are the issues which have been entrusted to it? I { remember
correctly, the Bachawat Commission which was constituted earlier had also
suggested that there was plenty of walter available which could be diverted to
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the water-deficit States. 1 would like to know whether this suggestion would.
also be included in the terms of reference.

SHRI ARJUN SETHI: Sir, as regards the supplementary, pertaining to the
Bachawat Committee’s recommendations, I would like to say that the Godavari
Water Dispute Tribunal was constituted on 10.4.1969, under the Chairmanship
of Justice R.S. Bachawat. The Tribunai gave its Report on 7th July, 1980. Sir, if
the House desires, then I can read out the recommendations of this Committee...

MR. CHAIRMAN: It must be a long one. You can lay it on the Table.
SHRI ARJUN SETHI: Yes, Sir. I will lay it on the Table of the House.

SHRI §.B. CHAVAN: All other recommendations need not be mentioned.
But, on the question of diversion, there is plenty of water in the Godavari basin,
and this can be diverted for being used in the States where there is shortage of
water. I would like 1o know whether there is any recommendation of this nature.
That is the only point on which [ would like a clarification.

SHRI ARJUN SETHI: Sir, as the hon. Member has stated, there is a need for
transferring water from surplus area to deficit area. 1 entirely agree with his
contention. But the States, as it is, don't agree with each other and they don't
try to resolve the differences on different issues, such as rehabifitation,
resettlement and environmental aspects of the projects are concerned, the States
do not resolve the differences amongst themselves. This is the reason why the
projects are being delayed and why they are not being implemented at an early
date, tn spite of its importance for the development of the concerned
States...(Interruptions)

SHRIC. RAMACHANDRAIAH: What is the role of the Central Government?
You allow the disputes 10 continue.

SHRI ARJUN SETHI: Sir, | entirely share the concemn expressed by thehon.,
Member. So long as irngation is in the State list, the Central Govemment can only
advise the Stales, hold discussions and persuade the States to agree on certain
issucs. But nothing more can be done, as long as irrigation is in the State List.

DR. BIPLAB DASGUPTA: Why don't you convene the Inter-State Council,
which is the constitutional body for resolving the disputes pertaining te States.

SHRI S.B. CHAVAN: You have not replied to my supplementary.
SHRI ARJUN SETHI: Sir, as the hon. Member, Shri Ramachandraiah,
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mentioned, we had discussions with the State Government, and the Chief
Minister of Andhra Pradesh has also written to the Prime Minister,
Vajpayeeji, on this issue. As per his suggestion, we constituted a
Committee, under the chairmanship of one of the members of the CWC.
The Committee met once and it has also appointed a task force. And they
are to report to the Commitiee, by January, 2001, after having discussions
with these States, the dissenting States. So, unless this report is given to
the main Committee, nothing can be done at this juncture. But 1 would
assure the hon. Member that at the Ministry level, whatever is possible on
our part, we will, certainly, do our best to re¢solve the differences and get
to implement this project, as far as possible.
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that it should be taken as a national project. Even our present Chief
Minister, Shri Chandrababu Naidu, has written umpteen letters to the Union
Minister of Water Resources. But nothing has been done so far. And now
the hon. Minister is giving a wrong reply. If a dispute arises...
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are there, kindly sort them out and see that the project is given clearance as
early as possible, because this area is mostly inhabited by STs and OBCs. If
you clear this project early, then they would be benefited. Please see to it
that this project is given clearance as early as possible. If you wish, we will
name it after Vajpayeeji so that his name will be remembered in Andhra
Pradesh for ever.

SHRI ARJUN SETHI. Sir, | entirely agree with the concern expressed by the
hon. Member. As | have stated in my main reply, as per the request of the Chief
Minister of Andhra Pradesh, and also in view of the demand made by different
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sections inside and outside Parliament, a high-level Committee has been
constituted. I have already referred to it in my main reply. This Committee has
met once. It has aiso appointed a Task Force to report to it the differences which
are there between these States. The Task Force is to report to the Committce.
The Committee is likely to meet in January, 2001. { agree with the cancern
expressed by the hon. Member. 1 would certainly see to it that whatever best can

be done is done, to implement this project at an early date.

DR. ALLADI P. RAJKUMAR: Sir, 1 want to know from the hon. Minister
whether he would convene a meeting of the Chief Ministers of these three
States.

SHRI ARJUN SETHI: Yes, I agree with hun.

SHRI1C. RAMACHANDRAIAH: Sir, | wani to know from the hon. Minister
the terms of reference of the Committee which they have appointed. The
Government of India is totally in the dark, and it is not making any effort to solve
these problems.

SHRI ARJUN SETHI: Sir, as was stated by the hon. Member, the Bachawat
Committee was appointed, and when this Committee had given its report, then
also, for an out-of-court settlement ...(Interruptions)...

SHRIC. RAMACHANDRAIAH: Sir, the Bachawat Committee had submitied
its Report some time in the year 1977, and its Award has expired on 3 I st March,
2000. The Award of the Committee has already expired.

SHRI SANGH PRIYA GAUTAM: The Committee had been constituted on
the advice of the Chief Minister of Andhra Pradesh. I think, whatever was
suggested by him, must be there in the terms of reference of the Commiltee.

SHRIC. RAMACHANDRAIAH: Sir, the Bachawat Committee was constituted
in 1975. It submitted its Reportin 1977, and the Award has expired on 3 1st May,
2000. The Minister is referring to the repart of the Committee which has already
expired.

st srfires Tt w2, S9Ta] FRS o ST 98 B

SHRI ARJUN SETHI: Sir, as far as the Bachawat Committee is concemed, |
agree with the hon. Member that it was appointed long back. In between alsg,
another two agreements were signed between these States. So far as the Ichampalli
Project is concemed, the concerned States, namely, Maharashtra, erstwhile Madhya
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Pradesh and Andhra, had signed an agreement in the year 1978. They also signed
another agreement in the year 1980. In spile of those agreements, there are areas
on difference which could not be settled. As a result, the Task Force has been
constituted, is studying their areas of difference. So far as the report of the Task
Force is concerned, 11 would be submitted to the high-level Committee by January,
2001.’So, my Ministry is 1aking all possible steps to resolve the differences which
are there between these states. As all the hon. Members know, we, being the
Mintistry at the Centre, have to function as per the Constitution. If we don't function
as per the Constitution, it could be challenged in the court of law. So, I assure the
hon. Members that my Mimistry would do its best to resolve the differences so
that the project is implemented at an carly date.

SHRI FALI S. NARIMAN:. Sir, I only wish to draw the attention of hon.
Minister to a wider question which he raised, namely, the irrigation is a State-
subject and not a Central-subject. It is absolutely right. But, Sir, many decades
ago, Parlitament had passed the River Boards Acl. There is also the Inter-State
Water Disputes Act, which has proved to be a neediess source of remuneration
to lawyers and work for judges. It has not yielded much resuit. The River Boards
Act has not been implemented by the Centre, with the result that in case of an
Inter-State river project, there 1s always scope for a River Board to be constituted;
after which, the Centre assumes control and, therefore, a much more meaningful
role to play than merely as a mediator hetween Siate Chief Ministers.

[ would request the hon. Minister to kindly look inta this. For forty years, we
have not had a River Board established, and instead States have only been
quarrelling with States under the Inter-State Water Disputes Act. This is a
question which requires the ¢arnest consideration of the hon, Minister.

SHRIARJUN SETHI: Sir, so far as the River Boards Act of 1956 is concerned,
it is also advisory in nature. However, we are trying to amend these Acts and 1o
provide more teeth so that whatever difficulties are there, they can be dealt with
in the Inter-State River Water Disputes Amendment Bill, which will be very soon
coming before Parliament for consideration.

DR. DASARI NARAYANA RAO: With due respect to the hon. Minister, |
would like to say that he is contradicting his own answer. In the initial stages he
said that the fchampatli and Polavaram projects is a subject between the concerned
States, they have to sit and resolve the problem. But, again, he say that he is
calling all the three Chief Ministers. I think, there is no seriousness in replying
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the Ichampalli and Polavaram projects is a long pending problem. It is a question
of irrigation of 1.65 lakh hectares, but it is remaining unutilised. I feel, the Minister
has to take a serious note of this. I think, the Minister is contradicting his own
answer. [ want a serious reply from him.

SHRI ARJUN SETHI: Sir, I am not contradicting my answer at all. | have
stated earlier that the Central Government is very serious in resolving the
differences. As far as the suggestions made by the hon. Member as to why
not we convene a meeting of the different States to resolve the issue, | have
answered in the affirmative. I too am interested in calling a meeting of the
Chief Ministers concerned so that something can emerge there. So far as the
other question, which the hon. Member has raised is concerned, I have
answered it in the course of my reply. Sir, there is no contradiction in my
reply.

DR.Y. LAKSHM! PRASAD: ] thank you, Mr. Chairman. I thank the Government
of India for constituting a high-level committee, on the suggestion of our hon.,
Chief Minister. In his reply to part (c) of the main question, he has said, "The
committee is likely to submit its report by January, 2001 ." I want to know from the
hon. Minister whether he has fixed a definite time-frame for the submission of
that report.

SHRI ARJUN SETHI: Sir, | have indicated it as January, 2001.

. %, A war: 39 @ likely”

SHRI ARJUN SETHI: No doubt the word "likely” is used. [ assure you that the
second meeting of the committee would be held in the month of January, 2001.

DR. Y. RADHAKRISHNA MURTY: Sir, I have been reading about that
project since my childhood. I thank the Mmister for giving the history involved
of the project till now. The specific question is, constitution of a committee,
which we are resorting to, is not an answer to the problems as we know from
the Bachawat Committee. We know about the dispute over Almatti and all that
which this House has witnessed in the wake of it. But the specific question is,
as my friend Dr. Alladi Rajkumar has pointed out, will the Centre take the
initiative to call a meeting of the concerned State Chief Ministers. Minister of
Irrigation, and experts, with the Centre acting as a mediator. Otherwise, I must
tell you that the Committee's reports are not going to solve this problem.
Therefore, I request you—I am not putting a question—to take the initiative,
call a meeting of the Chief Ministers, the Ministers of Irrigation and experts of
the concerned States and try to find a solution to this as carly as possible.

15



RAJYA SABHA [28 November, 2000]

SHRIARIJUN SETHI: Sir, as far as officials meeling is concerned, it is held
now and then. But, as far as the mecting of the concerned Chief Ministers is
concerned, cerfainly, | will take the initiative and try to convene a meeting as
soon as possible.

Volatility ip Stock Market

*127. DR.ALLADIP. RAJKUMAR: Will the Minister of FINANCE be pleased
o state:

(a) whether keeping in view the volatility in stock market, the Chairman of
SEBI (Stock and Exchange Board of India) has suggested that small investors
should stay away from stock markets and instead concentrate on long term
investment elsewhere; and

(b) whether this will not have adverse effect on stock market?

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): (a) and (b)
The Securitics and Exchange Board of India (SEBI) has intimated that the
Chairman, SEBI, in some meetings, has mentioned, inter alia, that Indian stock
markets like stock markets in other coumries have been volaute in recent times.
Therefore, it s in the interest of jnvestors, particutarly small investiors, that
they should examine the fundamentals of stocks before making investments
since equity investments can be risky. Investors who do not wish 1o take risks
of this nature cauld choosc less risky alternatives such as long-term investments
in Bank deposits, etc. This is part of SEBI's efforts to promote investor awareness
and should not have any adverse effect on our stock markets.

DR. ALLADI P RAJKUMAR: Sir, actually, 1 am putting this question in
view of the statement made by the Chairman of the SEBI thal small investors
are being given unattractive returns, [ would like to know what steps the
Government is taking to autract small investors to the stock market and end the
present volatility.

SHRI YASHWANT SINHA.: Sir, the Government does not take steps directly
to attract small investors to the stock market. Differrent kinds of stocks are
available in the stock market. The functioning of the stock markets is in the
public domain. We have the market reguiator in SEBI which regulates the stock
markets throughout the country, It is entirely optional on the part of investars
to invest in the stock market, to invest tn a particular stock. As far as the security
of the investment is concerned, it is the responsibility of the SEBI. which is
the market regulator, and, generally, of the Government. And. over a period
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